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SHRI M. GOVINDA REDDY: Is it not a
fact, Sir, that the Audit Committee Report
disclosed that the military departments have
indented for stores far in excess of their needs
each year?

SHRI SATISH CHANDRA: I do not know,
Sir. If the hon. Member reads the Audit Report
carefully, it has probably said so in respect of
one or two items in which some minor *over-
provisioning nas taken place.

SHRI M. GOVINDA REDDY: Is it not a
fact, Sir, that to reduce excess indents they
had appointed a committee to go into the
question?

SHRI SATISH CHANDRA: I am not aware
of any such committee having been
appointed. It is true that a review of stores is
taking place with a view to determine the
quantity which we should keep in reserve.

SHRI BHUPESH GUPTA: Is the
Government at all aware that every year
certain stores are being purchased in excess
of requirements and needs?

SHRI SATISH CHANDRA: It is not a fact,
Sir.

SHRI R. U. AGNIBHOJ: Is it a fact, Sir,
that sometimes brand new material is also
declared unserviceable by the department?

SHRI SATISH CHANDRA: It is not so.
Some store may be declared for disposal
because it is surplus to our requirements and
not simply because it is serviceable or
unserviceable.
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3816
t [AGREEMENTS ON CIVIL LAW WITH
FOREIGN COUNTRIES

*492. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister for LAW be pleased
to state:

to Questions

(a) the names of countries with which
India has concluded agreements in regard to
civil law; and

(b) the main terms of these agreements?]
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t[THK MINISTER IN THE MINISTRY OF
LAW (SHRI H. V. PATASKAR) : (a) and (b).
Our country has not entered into formal
agreements with any foreign country in regard
to civil law. However, India has made
reciprocal arrangements with certain countries
in matters relating to enforcement of
maintenance orders, execution of civil court
decrees, service of summonses and other
processes and the administration of the estates
of foreign nationals who die in India. A list of
the countries with which the various types of
arrangements have been entered into is placed
on the Table of the Rajya Sabha.]

(1) List of countries with which India has -
made reciprocal arrangements in certain
matters relating to civil law.

(1) Enforcement of Maintenance Orders.—
England and Ireland, Western Australia,
Colony of Seychelles, New South Wales
(Australia), the territory of the former Colony
of Straits Settlements, Somaliland
Protectorate,
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Colony of Mauritius, Uganda Protectorate,
Basutoland, Bechuanaland and Swaziland,
Territory of the Seat of Government of the
Commonwealth  of  Australia, Victoria
(Australia),. Federation of Malaya, Burma,
Southern Rhodesia, Northern Rhodesia,.

Nyasaland Protectorate, Kenya, Zanzibar
Protectorate, Ceylon and Sarawak.

(2) Execution of Civil Court
Decrees.—The United  Kingdom  of
Great Britain and Northern Ireland,.

the Colony of Aden and the Colony of
Fiji.

(3) Service of Summonses and other
processes.—The territory of the former
Colony of Straits Settlements, Ceylon, France,
Spain, Belgium, Russia, Portugal, Iraq,
Kenya, Sweden, State of Johore, Egypt, Japan,
Nepal, Persia, Federation of Malaya and
Pakistan.

(4) Administration of the Estates of
foreign nationals who die in India.— United
States of America, Argentine Republic,
Belgium, Costa Rica, Denmark, Netherlands,
Persia, Peru, Poland, Sweden, Afghanistan,
Thailand, Iraq and Czechoslovakia.]

Suri BHUPESH GUPTA: May I know,
Sir, if we have any such-arrangement
with Pakistan?

SHri H. V. PATASKAR: There is
arrangement with Pakistan.

Suri H. V. PATASKAR: There is
arrangement with those countries
mentioned in the Statement, including
Pakistan. 1  would rather try to
read.......

MR. CHAIRMAN: There is arrangement for
the service of summonses and other
processes with Pakistan i according to the
statement.



